
NOTES OF THE REGISTRY 

h 

ORDERS OF THE TRIBUNAL 

the Resporents are free to give fuliYnside-

ration to the grievances Df the Applicant 

pertaining to his transfer fr<n Gopaipr-n-Se1 

and pertaining to his prayer for voluntary 

retirement. 

send copies of this order to the 

ResporentS, along with copies of M. .NO. 

327/05. Mr. B.K.5êhoo id. Counel for the 

Applicant .rniertakes to file five extra 

copies of M.A.To. 827/0in cirse of the day. 

Free copies of this order be supplied 

to the Ia. Counsel appear inq for both the 

parties, in coirse of the day. 

L: 

Member (Jud ic l.a 1.) 

Id. Counsel for the Applicant 

is absent. Mr. U.B.Mohapatra, Id, 3r,, 

3tanding Counsel for the Respondents 

through Misc. Application I1o.309/06 intimas 

that the order of this Tribunal passed on 

16.12.2005 has already been implemented 

makinq this Original Application infructuous. 

This O.A. is disposed of 

accordingly being infructuois. 

Meb4 (Admn.) 

om~ 


